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CENTRAL ADMINISTRATIVE TRIBUNAL.
BRINC IPAL BENCH

0.AsNo, 2387/96

Friday this the 15th cay of November, 1996, .
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HDN'BLF NR JUSTICF CHETTUR SANKARAN NAIR, CHAIRMAN

HDN'BLF NR. S P BISUAS, RDMINISTRATIUE MEMBER

1. Avdesh Kumar, 5/o Sh. Mata Badal Upadhyay
Village Tursempur, Post Devgaon
Dist. Faizabad,UP.

2. Udaibhan, S/o Raho Raman Upadhyay
Village and Post Rotanwa ‘ 4
Dist.Faizabad, UP.. ees Appliscants

(By Advocats firs. Rani Chhabra (represented)

\ Vs, . h A

1. The Union of India through

Secretary, Ministry of

Communications, Deptt. of Telecom-
munication, Sanchar Bhawan, N.Delhi.

2. The Sﬁnlor Superintendent

Telegraph Traffic, Barelly Civn,
Bareily.

3. The Chief General Manager (West)
UP Circle, Dshradun,.

4. Officer incharge, DTO, Bijnor. .s. Respondents
- /‘ N

. /
(By Advocate Mr. Vijay Mehta)

The appllcatlon having been heard on 15.11.1996
the Tribunal on the same day delivered the
followings
-0 RDE R
CHETTUR SANKARAN NAIR(J), CHAIRMAN
Applicants who are residents of Faizabad

in Uttar Pradesh seek}a direction to”“respondents

to Qrant them the benefit contemplated by certain

" schemes for grant of temporary status and regulari-

Satioq)framed by the Governmant of India. Shri

" Vijay Mehta appearing on notice for Union of India
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‘submitted'that the pleadings are vague, thet“
jurisdiction is lacking ‘and thet the application
fis without merit. |

2. i"”Having regérd>tu'the totality of circum-‘
stances, we are of opinion that the proper course’

for applicants ie to make a representation before

. third - respondent Chief General Manager (Uest) UsP.

* Circle, Dehradun, IF such a representation B

-nade, third'reepondent Ulll con31der.tha same -
Bith re?erenee to the serv1ce particulars of
applicants and uith reference to the scheme framed

by the Government OF Indla, Departma1t of Posts

' 3_1ettar ND.45~95/87¢SPB-I dated 12.4e91 and pass

a speaking order withih four montha of the date

of reeeibt of the‘representatinh. Standrng counseli

uill sonvey this order. to third ‘respondent.

3. 'UB'meke it clear that this directinn

by itself will noﬁlconfer a cause of action on

applicants.

4._ o Origlnal Appllcatlon ls disposed of Ulth

§.
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the aforesald dlrectlans. ‘No costse

Dated the 15thchy of November, 1996,
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